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The CEOs of all State Co-operative Banks  

 

Dear Sir/Madam, 

 
Opening of branches/extension counters by State Co-operative Banks 

 

Please refer to our circular RPCD.CO.RF.BC.No.14/07.06.00/2009-10 dated August 4, 2009 on 

“Opening of new place of business by State Cooperative Banks”. The policy for opening of 

branches/extension counters/specialized branches within the area of operation of the State Co-

operative Banks (StCBs) has since been reviewed. It has been decided to revise the criteria 

and the procedure for submission of applications by StCBs for opening of branches/extension 

counters. The revised criteria are as follows: 

(a) CRAR not being less than 9 per cent 

(b) No default in maintenance of CRR/SLR during the preceding financial year 

(c) Net NPA being less than 5  per cent  

(d) The bank should have a track record of regulatory compliance and no monetary 
penalty should have been imposed on the bank for violation of RBI 
directives/guidelines during last two financial years. 

The above parameters should be as assessed by NABARD in their latest inspection report.  

2. In order to expedite regulatory approvals under Section 23 of the Banking Regulation Act, 

1949 (AACS), it has been decided that StCBs satisfying the above criteria may submit their 

applications in the prescribed format to the concerned Regional Office of Reserve Bank through 

NABARD for prior approval for opening of branches/ specialized branches/extension 

counters/shifting of branches/upgradation of extension counters into full-fledged branches.  

3.  The other instructions issued earlier by the Reserve Bank in this regard will remain 

unchanged. 

Yours faithfully, 

 

(Suma Varma) 
Principal Chief General Manager 
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